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' APPENDIX B,
PROCESS.,

No. 1. -

Summons For DisPosaL of suit, (O.5,rr. 1,5.)

(Trtle.)

+ [Name, description and place of vesidence.]
WHEREAS .
. instituted a suit against you for . .
are hereby summoned to appear in this Court in person or by a pleader duly instructed, and able to
er all material questions relating to the suit, or who shall be accompanied by some person able to
er all such questions, on the day of

,at o'clock in the noon, to answer the claim; and as the day fixed for your
pearance is appointed for the final disposal of the suit, you must be prepared to produce on that day
Il the witnesses upon whose evidence and all the documents upon which you intend to rely in support of
our defence.
| Take notice that, in default of your appearance on the day before mentioned, the suit will be heard and
Jetermined in your absence.
. Givex under my hand and the seal of the Court, this

y of 19

Fudge.,

Norice.—1. Should you apprehend your witnesses will not attend of their own accord, you can have a
summons from this 8ourt to compel the attendance of any witness, and the production
of any document that you have a right to call upon the witness to produce, on applying
to the Court and on depositing the necessary expenses.

2. If you admit the claim, you should pay the money into Court together with the costs of the
suit, to avoid execution of the decree, which way be against your person or property,
or both. E

No. 2. E
SuMMoNs For SETTLEMENT oF Issurs. (O. 5,11 1, 5.)

(Title,)

[ Nante, description and place of residence.)

'HEREAS

instituted a suit against you for '

are hereby summoned to appear in this Court in person, or by a pleader duly instructed, and able to

swer all material questions relating to the suit, or who shall be accompanied by some person able to
er all such questions, on the day of '

L at o'clock in the noon, to answer the claim ; and you are directed to produce on that
| the documents upon which you intend to rely in support of your defence.

‘Take netice that, in default of ‘your appearance on the day before mentioned, the suit will be heard
determined in your absence. ' '

fw:lm under my hand and the seal of the Court, this
19 .

BOTICR.—1, Should you spprenend your witnesses will not attend of the

summons from this Court to compel the ai
ight to ¢

of any decument tha’

the Court and on de




- [ '
SUMMONS TO APPEAR IN PErSON. (0.5, r1.3.)

(Title.)
To :
[NVame, description and place of residence.]
WHEREAS
has instituted a suit against you for
.“-'.r are hereby summoned to appeac in this Court in person on the day of
,at o'clock in the noon, to answer the claim ; and you areldirected to produce on

that day all the documents upon which you intend to rely in support of your defence.

Take notice that, in default of your appearance on the day before mentioned, the suit will be hea
and determined in your absence,

Givey under my hand and the-seal of the Court, this

day of - 19
Fudge,

No. 4.

SuMMONS IN SUMMARY SuliT oN NEecoTiABLE InsTrumenT, (O. 37,1, 2)

(Title)
To
[ Name, description and place of residence.]
W HEREAS has instituted a suit against vou under Order XXX VII of the Code of Civil Pros.
cedure, .1go8, for Rs, , balance of pripcipal and interest due to him as the of a ;

eto an ncv-d you are hereby suthmoned to obtain leave from the Court within te
days from the serv ercof to appear anc 1 deiend th® suit, and within such time to cause an appearance,
to be entered for you. In default whereof the plaintiff will bz entitled at any time after the ex piration of
. such ten days to obtain a decree for any sum not exceeding the sum of Rs. and the sum of:
Rs. for costs. . 1
: Leave to appear may be obtained on an application to the Court supported by affidavit or declaration’
showing that there is a defence to the suit on the merits, or that it is reasonable that vou should be aIlowed
to appear in the suit. : .
- GrvexN under my hand and the seal of the Court, this
day of 19 5

of which a copy is her

Fudgs.

No. 5.
NoTick 10 PErRsox w110, THE COURT CONSIDERS, SHOULD BE ADDED AS Co-PLAINTIFF, (O, 1, 14 10)
(T'itle.)

To
[Name, description and place of vesidence.]

WHEREAS has instituted the above

smt adamst ]
1 1 Ll L"‘. 1[. £

for s
pldmu fi in the said suit in order to Cnabl
it all the r‘uctuum nvolved ; :

day o ig

Id on or before

L QUL this




1se Lode g Civil Frocequre 1905,
yst Schedule: —~Appendix B.—Process.) =~

No. 6. o T
UMMONS TO inear. REPRESENTATIVE OF A DECEASED Devenpaxt. (O. 22,1 4.)
sogs 2 :
; (T;tk-) SR
S instituted a suit in this Court on the
- day of

- day _ 19 against the defendant
, and whereas the said plaintiffi has made an application to this Court alleging that
al representative of the said deceased, and desiring that you be made the

ereby summoned to attend in this Court on the . day of

103
M. to defend the said suit, and, in default of your appearance on the day specified, the said
ard and determined in your absence.

,i:;;:ler my hand and the seal of the Court, this
19

Fudge,

No. 7.

i

on‘ TRANSMISSION OF SUMMONS FOR SERVICR IN THE JURISDICTION OF ANOTHER COURT.

(0. 5, 1. 21.)
(Title)
s it is stated that
'i-c::::: in the above suit is at present residing in : Itis ordered
hons returnable on the day of -
9 ,beforwarded to the Court of
“the said defendant

wimess With a duplicate of this proceeding.

court-fee of - chargeable in respect to the summons has be2n realized in this Court-

19 v .
Fudge.
No. 8.
R POR TRANSMISSION OF SUMMONS TO BE SERVED ON A Prisower. (O. 5, r. 24.)
' (Title.) '

l}c.Superintendent of the Jail at

_provisions of Order V, rule 24, of the Code of Civil Procedure, 1908, a su mmons in dupli
h forwarded for service on the defendant who is

0 jail. . You are requested to cause a copy of the said summons to be served upon the said

‘l;eturn'the original to this Court signed by the said defendant, with a statement of service
Yy you. i

Fudge.
No. 9. -
TRANSMISSION OF SUMMONS TO BE SERVED ON A PuBLic SERVANT OR Sorpier, (O.s,
rr. 27, 28.)
(Title.)

‘=t DF. b i )T K - 1 >
"BER the provisions of Order V, rule 27 (or 28, as the case may be}, of the Code of

R Prvision ; . ‘ be) ¢ Civil Procedure, .
tédto. 5 n duplicate is herewith forwarded for service on the GCIendanE :

L ¢ serving under you. You are requested to cause a copy of the said summons to be
oft € said defendant and to return the nriginal to this Conrt signed bv the said defendant, with
+ Pt service endorsed thereon by you



Tor-_accbiuir;_m ' RETUR
1
_ (Title)
Res.d prweadmg from (he e 2 forwarding

2 for service on
in Sult No. : of 19 of that Court.

Read Servmg Officer’s endorsement stating that the
above having been duly taken by me on the oath of
it is ordered that the be retul‘ned to the
3 with a copy of this proceeding. :

"

F udge.

Note.~—This form will be applicable to procese other than summon 3, the service of which may have to be effected in the same mann
P pr

No.11.

AFFIDAVIT OF PROCESS-SERVER TO ACCOMPANY RETURN OF A Summons or Notice. (O. 5 1. 18)
: (Title.)
The Affidavit of : son of

and say as follows :—
(1) I am a’process-server of this Court,

(2) On the day of 19 I received a *2Pmons o g by

“notice

Court of
in Suit No,

of 19 in the said Court, dated the dav of

on :

(3) The said _ ‘was at

time persanally known to me, and I served the said 277%™ on H: on the : f 4

19 at about o’ clock in the noon at

]um his o P summ
copy thereof to-5' ™ and requiring = o; Signature to the original *“=% =%,
{a) ‘ -

(%)
(s) Here state whether the person served signed or refused to sign the process, aul in whose presence,
(») Signature of process-server,

or,

(3) The said not being personally known to me
accompanied to
and pomted out to me a person whom he stated to be the said

id lmmmuns mons him on the

,and | served.the said "= on -1
19 ,at about o’clock in the noon at

tendering a copy thereof to — h and requiring 3 —iL signature to the cngma

(a)

@ _ \
(a) Here state whether the person served signed or refused to sign the process, and in whose presence,
(b) Signature of p erver,

summons
notice

01',
(3) Thesaid and the house in which he ordinarily resides being persona
known to me, I went to the said house, in and there on the day
19 , at about o'clock in the . noon, I did not find the
(a) ' ' S

() 3
(a) Enter fully and exactly the manner in which thel process was served, with speciat refercvce ro Order §, rules 15 and 14 4
(5) Signature of process-sciver,
; or X
13) One accompanied me to San
pointed out to me which he said was the house in which ordinarily resides.
not find the said there




hts bean ordeyed, state firlly and ezactly the manner in which- the sumimons was
ence to the terms of the order for substituied sevvice, ; o

_ ' before me this
10-0 Rutobiteolle 5.
E:'n_wp_c::;-:-a-e.d under section 139.0f the Tode of Civ
- to administer the oath to deponents. ' Bt

R No. 12,

Nortice To DerenpanTt. (0.9, 1. 6.)
1 (Titls)

s (Name, description and place of residence.) _
s this day was fixed for the hearing of the above suit-and a summons was issued to you and:
 has appeared in this Court and you did not so appear, but from the return of the Nazir it
been proved to the satisfaction of the Court that the said sumiic:: was served on you but not in
ficient time to enable you to appear and answer on the day fixe: - caid summons ;
“Notice is hereby given to you that the hearing of the suit i his day ard that the day
19 is now fixed for the hearing o_f thg same ; in de swur appearance on the day last
oned the suit will be heard and determined in your absence.
iveN under_my hand and the seal of the Court, this day of 19 .

k:

Fudg:,
No. 13.
Seuwons To Wirkzss., (0. 16,1r. 1, 5.)
(Title.)
'rEREAS your attendance is required to
ehalf of the in the above suit, you are hereby required [personally]
ar before this Court on the day of
,at o’clock in the forenoon, and to bring with you [or to send to this
Court}
¢, A sum of Rs. , being your travelling and other expenses and subsistence allowance

e day, is herewith sent. If you fail to comply with this order without Jawful excuse, you will be
e consequences of non-attendance laid down in rule 12 of Order XV of the Code of Civil

der my hand and the seal of the Court, this day of 19 . i o

: : Fudge.
(1) If you are summoned only to produce a document and not to give evidence, you shall be
' ({eemed to have complied with the summons if you cause such document to be pro-
duced in this Court on the day and hour aforesaid.

(2) 1f you are detained beyond the day aforesaid, a sum of Rs. - will be tendered
‘to you for each day’s attendance beyond the day specified.

No. 14.

: PROCLAMATION RRQUIRING ATTENDANCE of WiTNEss, (O. 16, 1. 10.)
- % - (Title.)

i

CHEREAS it appears from the examination on cath of the serving offcer that the su
*efrved upon the witness in the mander preseribed by lavi: and vihornsitapco ol evi
% s malerial, and he absconds and keeps out of the way for the purpose of cvading the
s: This proclamation is ti.erefore, under ruele yo of Gidr Xu 1ol he Cole o il

ued requiring the attendsnce of the witness in this Conrt on the day of

: 'y at o'cleck in the [on i e

1I," eave 1o depart 3 and if the witaess fails to attend on the d-v cod o atoo said b v be deen
“eording {o law ;

S§

r my hand and the seal of the Court, this day of
T




WHFR!ME: it appm%%mmtbezxa nation th of the Mmg oﬁicer t'ha.t the
fy served upon_the” witness, and whereas'it peacs that the evidence of the witness is mati
as fail L)attendm cqu iance » :‘th suc'su is. proc!amat.on is therefore, under rule
:Order X\f L of the Cdde of ml e quir g&he attendance of the witness int
“day oat : the forenoon, and from day to day
0 the day and hour. a,foresa.ld :

Fudre.
g No. 16.
) WARRANT OF ATTACHMENT OF PROPERTY OF WiTNESS. (0. 16, r. 10.),
s : (7itle.) '
¢ To
The Bailiff of the Court.
W HEREAS the witness
cited by . . .
a}‘er the expi -alm.:.n of the pericd limited in the proclamation issued for his attendance, appeare
You are hercby directed to beid under attachment property belunging to the |
te the val:ée of and {0 submit a return, accompanied with an inventory the
ays. j
e Givex under my hand and the seal of the Court, this day of £ { SR
Fudge.
’ "No. 17.
WaRrraNT ov ‘Arrest or Witness. (O. 16, r. 10)
(Title)) - :
To. i

The Bailiff of the Court.. .

WHERRaS - has been duly served with a summons but has failed to attend [z
and keeps ovt of the way for the purpose of avoiding service of a summons] ; You are hereby o
arrest and bring the said Eefore the Court.

You are further ordered to return this warrant on or before the day of
or ' with an endorsement certifying the day on and the manner in which it has been
or the reason why it has not been executed.

Gives under my hand and the seal of the Court, this day of 19
3 % .
: Fudge.
-‘ NO- 13-
WarganT o Commirrar. (0. 16, r. 16.)
: (Title)
-1 L i | AL lita J ot il QG LI i L "
) ; and wier s the Court ,% called upon the said to [urnish §
se-‘un[y whu_h he h.'s fa-'cd G do ; Thisisto requne you to receiva ths « il g

! prison \ml to pmf uce him bef
uch ¢ -er4 or de suay be he
o




& ; NO Igi.'
WarranT or Comumirrat. {Q,16,r.14.)
-  (Tithe)

»

Officer in charge of the Jailat .- < .. ;
: e ~» - whose attendance is required hefore this Court in the above
0 ﬁ’ive evidence {7 to ‘produce a document), has ben arrested 2nd brought before the Court _
‘whereas pwing to the abserice of the plaintiff (o defendant), the said B R
uch evidence {o¥ produce such docume "5‘; ard whercas the Court has called npon the said
; \ to give security for his nppearance on the s

19 »at sl which he has failed todo; Thisis to rcqmre
A into your custody in the civil prison and to produce
: on the day of .19 .
‘my hand and the seal of the Court, this - - day of ; : ko
1]
Fudgs.



